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(b) if so. the details thereof; and 

(c) if not. the reasons therefor? 

THEMINISTEROFSTATEINTHEMIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT) 
(SHRIUTTAMBHAI H. PATEL): (a) No. Sir. 

(b) Does not arise 

(c )Such schemes are formulated by the 
States on yearto year basis depending upon the 
problems in the problems in the affecledareas. 
However. drinking water schemes are taken up 
for villages with No Source or indeadeaute 
sources. including those in drought affected 
areas. under the normal Minimum Needs 
Programme and Rajiv Gandhi National 
Darinking Water Mission/Accelerated Rural 
Water Supply Programme. An outlay of Rs. 
848.15 crores under State Sector Minimum 
Needs Programme and Rs. 740 crores under 
Centrally Sponsored Accelerated Rural Water 
Supply Programme/the Technology Mission 
has been provided in 1993-94 for supply of safe 
drinking water in rural areas i including Villages 
affected by drought. 

[English] 

Land Acquired and Given to landless 
Areas 

6189. SHRI S.N. VEKARTA: 
SHRIMATI SUAYAKANTA 

PATIL: 

Will the PRIME MINISTER be pleased to 
state: 

(a) the total land accurired by State Gov-
ernments and Union Territories during the last 
three years. State-wise so far; 

(b) the rates of claims paid to the land 
owners thereof; and 

(c) the total land out of the above acquired 
land given to landless farmers. State-wise 
alongwith the details of further proposals In thiS 
regard? 

THE MINISTER OFST ATE IN THE MIN-
ISTRY OF RURAL DEVELOPMENT (DE· 
PARTMENT OF RURAL DEVELOPMENT) 
(SHRI RAMESHWARTHAKUR): (a)to(c). The 
details of the land acquired different States and 
the Union Temtories dunng the last three years 
under the State laws for Ceiling on land Holding 
and the land distributed tothe landless rural poor 
is given in the statement enclosed. The confer· 
ences of Chief MinisterslRevenues Ministers of 
States made recommendations to expedite the 
dis-tribution of ceiling surplus land to the land-
less poor. As a result of the se recommenda-
tions. Special Drive for distribution of ceiling 
surples land from October 1991 has been under-
taken. This Drive is still going on. 

The rates of claims paid to the land owners 
whose land vested in the States under the above 
laws very from State to State. 
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